CS Nithya Pasupathy
Insolvency Professional

SCHEDULE1
FORM A
PUBLIC ANNOUNCEMENT
(Regulatzon 14 of the Insolvency and Bankruptcy Board of India (Voluntary quuzdatzon Process) Regulutzons
2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF “NETDOX HEALTH PRIVATE 1IMITED”

1. | NAME OF CORPORATE PERSON NETDOX HEALTH PRIVATE LIMITED

"2 | DATE OF INCORPORATION OF | 05/07/2017
CORPORATE PERSON

3. | AUTHORITY UNDER " WHICH | ROC- BANGALORE
CORPORATE PERSON

INCORPORATED / REGISTERED

4. | CORPORATE IDENTITY NUMBER 7/
LIMITED LIABILITY IDENTITY
NUMBER OF CORPORATE PERSON

| U85320KA2017PTC104409

5. | ADDRESS OF THE REGISTERED
' OFFICE AND PRINCIPAL OFFICE (IF
ANY) OF CORPORATE PERSON

REGISTERED OFFICE: NOVEL MSR PARK,
K. NO:. 731/2389, 93/9 VARTHUR MAIN

' ROAD, MUNNEKOLALU, - MARATHAH,

ALLI, BENGALURU, KARNATAKA, INDIA,

[ 560037

6. | LIQUIDATION COMMENCEMENT
DATE OF CORPORATE PERSON

18% February, 2025

7. | NAME, OFFICE ADDRESS, EMAIL

CS Nithya Pasupathy

ADDRESS, TELEPHONE NUMBER | OLD NO: 28 (NEW NO: 10), 3 Cross Street,
AND THE REGISTRATION NUMBER | RXK.Nagar, Raja Annamalai Puram,
OF THE LIQUIDATORO Chennai, Tamil Nadu 600028,

Email: nithya@prowiscorporate.com
Telephone No. 9566033007

(REG NO. IBBI/IPA-002/TP-N00911/2020- -
2021/13144)

LAST DATE FOR SUBMISSION OF

th N\
3. CLAIMS 20t Maxch, 2025

 Notice is hereby given that the NETDOX HEALTH PRIVATE LIMITED has commenced voluntary
. liquidation on 18 February, 2025.

The stakeholders of NETDOX HEALTH PRIVATE LIMITED are hereby called upon to submit a -
proof of their claims, on or before 20% March, 2025 to the liquidator at the address mentioned
' against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All othermx
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties. - > cs. MITHYA oo
. PASLIPATHY
Date: 21 February, 2025
Name and Signature of the Li
CS Nithya Pasupathy

REG NO. IBBI/IPA-002/IP-N00911/2020-2021/13144

Place: Bangalore

‘ Regn. No. IBBI/IPA-OOZ/IP-N00911/2020-2021/13144
Old No. 28 (New No. 10), 3" Cross Street, R. K. Nagar, R A Puram, Chennai, Tamil Nadu- 600 028
Contact: 95660 33007, n_i_fchya@prbwiscorporate.com
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REKHA GUPTA SWORN IN AS DELHI CM

BJP's ‘Delhi dream' takes

sha

i

ANUSHKA BHARDWAJ
New Delhi, 20 February

ith drums beating since morning

s ’s ; and loudspeakers belting out

patriotic songs, the Bharatiya

Janata Party’s (BJP’s) 27-year-long wait to

form a government in Delhi for a second

time ended on Thursday, when first-time

legislator Rekha Gupta took oath as chief
minister at Ramlila Ground.

An estimated 50,000 people attended
the event. The audience included a good
number of women, all confident that a
woman-led Delhi government would soon
keep the party’s election promise of depos-
iting a monthly allowance of 32,500 in
women’s bank accounts.

A six-member council of ministers,
whose composition showed the BJP’s
efforts to give representation to Delhi’s
electorally important communities — the
Jats, Hindu Punjabis and Sikhs, Dalits, and
Poorvanchalis — also took oath.

The ceremony was attended by Prime
Minister Narendra Modi, Home Minister
Amit Shah, and other Union ministers.
Chief ministers — N Chandrababu Naidu
of Andhra Pradesh, Devendra Fadnavis of
Maharashtra, Mohan Yadav of Madhya
Pradesh, and Bhajanlal Sharma of
Rajasthan — attended the event, as did
several of the National Democratic
Alliance’s deputy chief ministers.

The path from the party’s Delhi office
in Pandit Pant Marg to the oath-taking
venue was covered with congratulatory
posters, cutouts of the Prime Minister, and
party flags. Over 26,000 police persons
were deployed at various points, including
the roofs of homes in the nearby area.

The Ramlila Maidan has been witness
tosharp bends in Delhi’s and independent
India’s history — from Lata Mangeshkar
singing Aye Mere Watan Ke Logon in 1963
as a tribute to the martyrs of the Indo-
China war to then Prime Minister Lal
Bahadur Shastri giving his slogan Jai
Jawan Jai Kisan in 1965. In 1975,
Jayaprakash Narayan, along with promi-
nent Opposition leaders, chose the ground
to protest against Indira Gandhi’s govern-
ment. Over 100,000 people joined the pro-
tests. The venue had acted as the spring-
board of the Aam Aadmi Party’s (AAP’s)
journey to power for 10 years. The party
was founded by Arvind Kejriwal in 2012
after a series of demonstrations led by
social activist Anna Hazare as part of the

pe at Ramlila Maidan

(From top) Union Cabinet ministers along with chief ministers of NDA-ruled states
during the Delhi CM’s oath-taking ceremony at Ramlila Maidan in New Delhi on
Thursday; Prime Minister Narendra Modi with newly sworn-in Delhi Chief Minister

Rekha Gupta during the event

PHOTOS: PTI

environment.

Cabinet nod toimplement
Ayushman Bharatin Delhi

At its first meeting on Thursday evening, the Delhi Cabinet approved imple-
menting the Centre’s Ayushman Bharat health insurance scheme for the res-
idents of the city. The Cabinet also approved tabling 14 Comptroller and Auditor
General (CAG) reports in the first session of the Assembly. The reports, including
one that allegedly reveals overspending on the new chief ministerial bungalow,
could not be tabled pending approval of the previous government.

The Delhi government also announced the allocation of portfolios. Chief
Minister Rekha Gupta will handle finance, services and vigilance portfolios.
Parvesh Verma has got the Public Works Department and transport portfolios,
Ravinder Indraj will be social welfare minister, Kapil Mishra will handle
law and justice and labour, Ashish Sood will take care of home, power, urban
development and education, and Manjinder Sirsa has got industries and

ARCHIS MOHAN

anti-corruption movement the previous
year. Further on, after winning the elec-
tions in 2013 and 2015, Kejriwal took oath
at the same ground.

“It was a wait longer than Vanvaas. We
have been working for the party for over
30 years,” said a BJP worker from
Shahdara, Hari Om Sharma, while enjoy-
ing the tunes of religious songs being
played in the background.

The party’s multiple units, including
the Mahila Morcha and youth wing, cele-
brated with fervour. “We had distributed
1,000 turbans as a mark of respect for our
new woman chief minister,” said Gunjan

Gupta, vice-president, Mahila Morcha,
Delhi BJP.

In a pool of BJP supporters, a few
admirers of the unseated AAP and its chief
Arvind Kejriwal were present. “We will
adjust with the change. Hope the promises
are fulfilled,” said Hemant Kumar, a daily-
wage worker in Delhi’s Vivek Vihar.

Inadirect attack on the AAP, Yogender
Chandoliya, a BJP MP from North West :

Delhi, said: “In our very first meeting, we
will unmask Kejriwal, Manish Sisodia, and
Atishi.” Later in the evening, Gupta per-
formed ‘Yamuna Aarti’ along with her
Cabinet colleagues at Vasudev Ghat.

Robust revenuegives lever to new

govt;surplus status may takea hit -

INDIVIAL DHASMANA
New Delhi, 20 February

Delhi remains one of India’s most prosp-
erousstates, with its estimated per capita
incomeat2.8timesthe national average
in2023-24.In2022-23, only Sikkim and
Goahad higher per capitaincomes.

The state has strong tax receipts, with
its own tax revenues now constituting 90
per centof its revenue receipts. Onthe
other hand, it does not bear the burden of
many expenses, such aslaw and order, as
itdoes not have full statehood. Delhi
does not get taxdevolution from
the Centre.

Overtheyears, the share of revenue
expenditureintotal allocations rose dra-
stically, particularly since 2012-13, while
capital outlay fell; both in proportion to
total expenditure and gross state
domestic product (GSDP). Thishasled to
ashrinking revenue surplus, while fiscal
deficit hasbeen controlled by curtailing
capital outlay. The state has managed its
sovereign debt well, keeping it closeto1
percentof GSDPinrecent years.

With the Rekha Gupta government
expected to continue the freebies
announced by the previous regimes, and
introduce new benefits for women and
senior citizens, Delhi’s revenue expen-
diture may take up alarger share of total
spending. On Thursday, Gupta announ-
cedthateligible women would start ge-
tting32,500 per month by March 8. The
Aam Aadmi Party (AAP) had promised
32,100 forwomen aged 18 and above.

However, the AAP government had
made a provision 0f2,000 crore for the
schemeinthe 2024-25Budget. Atthat
time, the government had proposed
%1,000 per woman, though thescheme
was neverimplemented. Assuch, partof
the payment was already factored into
the government’s public finance data.

TheBharatiya Janata Party (BJP) has
promised32,500 per month to poor
women, not all females. While BJP has
yettodefine theeligibility criteria, only
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RISING REVENUE EXPENDITURE,
SHRINKING CAPITAL OUTLAY

Delhi's revenue and expenses
Own tax revenue as % of
revenue receipts

Revenue expenditure as %
oftotal expenditure
(Capital outlay as % of total
expenditure

= (apital outlay as % of GSDP

7.79 0.73
o

0

2004-05 2024-25*

Note: GSDP from 2004-05 to 2011-12 are at factor cost and from 2012-13 to 2023-24 are at market price
*Budget Estimates. Source: RBI, State Budgets, PRS Legislative Research, Business Standard calculations

34 percentof Delhi’s population was
under multidimensional poverty
during2019-21, according toa NITI
Aayogreport.

Thereportdid not giveagender-
specific breakdown of poverty rates.

Itremainstobe seen whether the BJP
government will modify the existing free
electricity scheme, butadditional
spending would be required to fulfill its
other promises.

These promises include aZ500 LPG

cylinder subsidy for poor women, one
free cylinder on Holi and Diwali, an
increase in old-age pensions, 35 meals
for slum residents, one-time financial
assistance of%15,000 for competitive
exam preparation, reimbursement of
two-time travel and application fees,
free education for needy students from

institutions, ¥10lakh life insurance and
Z51akh accident cover for domestic
help, and the Clean Yamuna project.
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=4 CONTAINER CORPORATION OF INDIA LTD.

(WRT TSR HI Fav IuHH) (A Navratna Undertaking of Govt. of India)

No.: MSTC/Area-lll/CONCOR/CHENNAI/24-25/4 21.02.2025
ONLINE PUBLIC AUCTION SALE
CONCOR invites online auction sale of uncleared/unclaimed imported cargo, damaged domestic
containers, domestic cargo available at CONCOR Terminals (Chennai, Bangalore, Cochin,
Hyderabad & Vizag) in Area-lll (South). For Import Cargo the Public Auction is organized under
Provisions of Section 48 of the Customs Act, 1962, without any further notice to Importer/Consignee.
Valid objections, if any, against sale of goods involving cases under appeal or with Hon’ble Court
may be submitted to CONCOR within 7 days from the issue of this notice, otherwise it would be
presumed that Importer/Consignee has no objection and the goods may be sold without any further
notice. Online Auction is conducted through M/s MSTC Ltd., an authorized e-commerce service
provider for M/s CONCOR. The inspection of containers/cargo would be from 21.02.25 to 05.03.25
on working days/hours in the respective CONCOR terminals. Online auction is scheduled on
06.03.2025. For details please log on to www.concorindia.com or eprocure.gov.in or
www.mstcindia.co.in or contact CONCOR-044-26482192 or MSTC Ltd. Ph.: 044-25219004,
e-Mail: mhjain@mstcindia.co.in. Further, please note corrigendum, if any, will be hosted on above
websites only. Sd/- Area Head-lll(South)

S . Shree Krishna Paper Mills & Industries Limited

: [shareholders as the equity shares of the Company will continue to be listed on BSE
i |(Bombay Stock Exchange) which is having nationwide trading terminals. There would be no
¢ |change in the capital structure of the Company after the delisting of the equity shares from
i |CSE. The delisting of equity shares from CSE will not adversely affect the Investors.

Registered Office: 4830/24, Prahlad Street, Ansari Road, Darya Ganj, New Delhi-110 002
CIN - L21012DL1972PLC279773
Website: www.skpmil.com E-mail: info@skpmil.com Tel: 91-11-46263200

NOTICE

The Public Notice is hereby given that pursuant to Clause (c) of Sub-Regulation (1) of
Regulation 6 of the Securities and Exchange Board of India (Delisting of Equity Shares)
Regulations, 2021, the Company is in process of making an application for Voluntary|
Delisting of its Equity Shares from The Calcutta Stock Exchange Limited (‘CSE”).

Necessity and object of delisting:

To save recurring expenditure on listing fee payable to The Calcutta Stock Exchange
Limited (“CSE”) and mainly to reduce administrative work, related cost and there has been
no trading in the equity shares of the Company at CSE. The equity shares of the Company|
can be delisted as aforesaid from CSE without giving any exit opportunity to the

For Shree Krishna Paper Mills & Industries Ltd.
Sd/-

Ritika Priyam

Company Secretary Cum Compli Officer|

SCHEDULE |
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
“NETDOX HEALTH PRIVATE LIMITED”

=

. INAME OF CORPORATE PERSON |NETDOX HEALTH PRIVATE LIMITED

DATE OF INCORPORATION OF
- | CORPORATE PERSON 05/07/2017

N

AUTHORITY UNDER WHICH
.|CORPORATE PERSON
INCORPORATED / REGISTERED

w

ROC - BANGALORE

CORPORATE IDENTITY NUMBER
/LIMITED LIABILITY IDENTITY
"INUMBER OF CORPORATE
PERSON

U85320KA2017PTC104409

REGISTERED OFFICE: NOVEL MSR
PARK, K. NO. 731/2389, 93/9 VARTHUR
MAIN ROAD, MUNNEKOLALU,
MARATHAHALLI, BENGALURU - 560 037
KARNATAKA, INDIA.

ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL
*|OFFICE (IF ANY) OF
CORPORATE PERSON

o

LIQUIDATION COMMENCEMENT
"|DATE OF CORPORATE PERSON

o

18" February, 2025

C S Nithya Pasupathy

OLD NO: 28 (NEW NO: 10), 3” Cross
Street

R.K. Nagar, Raja Annamalai Puram
Chennai, Tamil Nadu 600028

Email: nithya@prowiscorporate.com
Telephone No. 9566033007

(REG NO. IBBI/IPA-002/IP-N00911/
2020-2021/13144)

NAME, OFFICE ADDRESS,
EMAIL ADDRESS, TELEPHONE
7.{NUMBER AND THE
REGISTRATION NUMBER OF
THE LIQUIDATORO

LAST DATE FOR SUBMISSION
OF CLAIMS

©

20" March, 2025

Notice is hereby given thatthe NETDOX HEALTH PRIVATE LIMITED has commenced
voluntary liquidation on 18"February, 2025.

The stakeholders of NETDOX HEALTH PRIVATE LIMITED are hereby called upon to
submit a proof of their claims, on or before 20" March, 2025 to the liquidator at the
address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All
other stakeholders may submit the proof of claims in person, by post or by electronic
means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 21-02 - 2025
Place: Bengaluru

Name and Signature of the Liquidator C S Nithya Pasupathy
REG NO. IBBI/IPA-002/IP-N00911/2020-2021/13144

Place : New Delhi

Date : February 19, 2025 Membership No: A53502

0

kindergartento PG level in government

Aditya Birla Sun Life
Mutual Fund

Withdrawal (IDCW) options in the following schemes,
Record Date:

Aditya Birla Sun Life AMC Limited(Investment Manager for Aditya Birla Sun Life Mutual Fund) Registered Office: One World Center, Tower 1, 17th Floor, Jupiter Mills, Senapati
Bapat Marg, Elphinstone Road, Mumbai - 400 013. Tel.: 4356 8000. Fax: 4356 8110/8111. CIN: L65991MH1994PLC080811

Record Date for Distribution

NOTICE IS HEREBY GIVEN THAT the Trustees of Aditya Birla Sun Life Mutual Fund have approved Tuesday,
February 25, 2025*, as the Record Date for declaration of distribution under the Income Distribution cum Capital

ADITYA BIRLA
CAPITAL

MUTUAL FUNDS

v
A

subject to availability of distributable surplus on the

Quantum of Distribution NAV as on
Name of the Scheme Plans/Options | per unit# on face value of | February 19,
Rs.10/- per unit 2025 (Rs.)
Aditya Birla Sun Life Interval Income | Institutional Plan - The entire distributable 101595
Fund - Quarterly Plan - Series I. IDCW surplus at the completion of
(An Interval Income S_cheme.AreIatlver Regular Plan - the interval period shall be
low interest rate risk and moderate distributed 10.1594"
o IDCW :
credit risk)
Aditya Birla Sun Life Balanced | RegularPlan - 0147 2529
Advantage Fund IDCW ’ |
(An  open ended Dynamic Asset Direct Plan -
Allocation fund) IDCW 0.166 28.61
Regular Plan -
Aditya Birla Sun Life Arbitrage Fund IDCW 0.065 n2a
(An open ended scheme investing in
arbitrage opportunities) Direct Plan - 0.067 n57
IDCW ’ '
Aditya Birla Sun Life ELSS Tax Saver Fund |  Regular Plan - 13.067 186.67
(An open ended Equity Linked Saving IDCW
Scheme with a statutory lock-in of 3 .
] Direct Plan -
years and tax benefit) IDCW 12.230 407.67
Adi Birl Life L D ionF -
ditya Birla Sun Life Long urai':lon L!nd Regular Plan 14760 0746
(An open ended debt scheme investing IDCW Payout
in instruments with Macaulay duration )
: : Direct Plan -
greater than 7 years. A relatively high 11.6678 0.759"
interest rate risk and relatively low IDCW Payout
credit risk)

ANAV as on February 18, 2025
levy (if applicable).

is a non-business day.

a. For Subscriptions/Purchases including Switch-in:

**Pursuant to the provisions of Clause

applicability of NAV.
b. For Redemptions/Sales including Switch-out:

* Inrespect of valid applications received till 3.00

distribution so declared.

For Aditya Birla Sun Life AMC Limited

Sd/-
Authorised Signatory

The NAV of the scheme, pursuant to pay out of distribution would fall to the extent of payout and statutory

#As reduced by the amount of applicable statutory levy. *or the immediately following Business Day if that day

The Specified Transaction Period (STP) for the Scheme is on February 24, 2025 and February 25, 2025. The
following shall be applicable for applications received during the STP:

* Inrespect of valid applications received till 3.00 p.m. on the aforesaid Record date, the ex-IDCW NAV** of
the day of receipt of application will be applicable for processing such subscription/switch-in requests
and such investors shall not be eligible for IDCW,

8462 in
SEBI/HO/IMD/IMD-PoD-1/P/CIR/2024/90 dated June 27, 2024 , in respect of purchase of units of mutual fund
schemes (except liquid and overnight schemes), closing NAV of the day shall be applicable on which the funds are
available for utilization irrespective of the amount, subject to provisions of uniform cut-off timings for

the day of receipt of application will be applicable for processing such redemption/switch-out requests
and the investors will be eligible to receive the IDCW, if any, on the aforesaid record date.

All unitholders whose names appear in the Register of Unitholders / Beneficial owners under the IDCW options
of the said schemes as at the close of business hours on the Record Date shall be eligible to receive the

(Investment Manager for Aditya Birla Sun Life Mutual Fund)

if any, on the aforesaid record date.

Chapter 8 of SEBI Master circular

p.m. on the aforesaid Record date, the ex-IDCW NAV of

Date : February 20, 2025
Place : Mumbai

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.
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0.S. No. 3046/2024

BETWEEN: Sri. S. KRISHNAPRASAD, S/o
Late. B. Subramanyam, Mged 61 years, R/at
Apartment No.S-152, Maya Indraprastha
Apartments 70, Kanakapura Road, J.P.
Nagﬂr 6th Phase, Bengaluru- 560 078
...PLAINTIFF

AND: 1. V.M. RAJU & OTHERS
...DEFENDANTS

SUMMONS/NOTICE TO DEFENDANT
No.9, 12, 13, 16, U/0 5 RULE 20 OF CPC

D.9. PRAMEELA, D/o Late Muniyapa @
Sen Muniyappa, aged: Major, R/at No.103/
E/1, Sri Mutturaya Swamy Temple Road,
Vajarahalli (Bayanapalya), Uttarahalli Hobli,
Thalaghattapura Post, Bengaluru South
Taluk, Bengaluru-560 109. D.12. R.
MANJULA, D/o Late K. Reddy, aged: Major,
R/at No.162, Vajarahalli, Kanakapura Road,
Thalaghattapura Post, Bengaluru- 560109.
D.13. JAYALAKSHMI, D/o Late K. Reddy,
W/o Mallikarjuna, aged: Major, R/at No.1-
25/1, Peddayallakuntla, Chowdepalle,
Chittor Dist. Andhra Pradesh.
NANDEESH, S/o Late Prabhakar, aged:
Major, R/at No.168, Ramamurthy Road,
Vijinapura, Ramamurthynagar,
Dooravaninagar, Bengaluru North,
Bengaluru-560016.
WHEREAS, above plaintiff has instituted the
above suit for the relief of permanent
injunction against you as defendant No.9,
12, 13, and 16 and other Defendants in
respect of suit schedule property mentioned
below. Therefore you are hereby summoned
to appear before the Hon'ble XXXV City Civil
and Sessions Judge (CCH-36) at Bengaluru
in person or by a pleader on 26-03-2025 at
11.00 AM to answer the same, failing which
the suit will be disposed of in your absence
and decided as exparte.

SCHEDULE PROPERTY
All that piece and parcel of the residential
site No. 1230, measuring East-West 60 ft,
and North-South 40 ft, in all measuring 2400
sq.ft, situated at Vajarahalli Village,

SETTY, S/o. Sri. A. Narasimhaiah
Setty, is indented to purchase the
Schedule Property from its owner's,
i.e.; (1).Smt. PADMAVATHL.V,
W/o. Late. C. S. Krishna Murthy, (2).
Sri. VIJAY KUMAR.K, S/o. Late.
C.S.Krishna Murthy (3). Smt.
PRIYAMVADA CHENNA
KESHAVA, D/o. Late. C.K. Vani, all
are R/at No.349, 9th Cross, Shastri
Nagar, Bangalore-560028.
Any person(s) having claim over
the schedule property may lodge
objections or claim in writing withall
supporting documentary evidence
(authenticated) with regard to such
claimwith the undersigned within7
days from this hereof, Failing which
my Clients will proceed to purchase
schedule property. Any
objections/claim received thereafter
will not be entertained /binding on
my client.

::SCHEDULE PROPERTY::
All that piece and parcel of the
Immovable Residential Property
bearing No.415, (Old BDA No.349),
carved out of Sy.No.9 to 15 of
Yediyur-Nagasandra Village, in the
layout formed by BDA, Situated at:
BSK 2nd Stage, Extension,
Bangalore, Measuring East to West:
30 ft and North to South: 37 ft, in
Total: 1110 Sq. ft together with
building standing thereon and
bounded on:
Eastby : Site No.350;
West by : Site No.348;

Prema Nagendra, W/o Sri M K Nagendra,
residing at No.505B, Amar Jyothi
Apartment, No.85, Kanakapura Road,
Jayanagar 6th Block, Bangalore- 560070. |
am causing this public notice notifying as
follows:-

My client states that she is the absolute
owner of the immovable property as
described in the schedule below hereunder.
My client is in possession and enjoyment of
the schedule property ever since she
acquired the same as rightful owner. My
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client has entered into a Sale Ag
with Mr. D K Nagaraj S/o Late.
D.M.Krishnappa residing at No.71,
Devasandra, KR Puram, Bangalore-560036
for sale of the schedule mentioned
immovable property for a valuable
consideration vide Sale Agreement dated
14/06/2019 registered as Doc No.KRI-1-
02248-2019-2020 in Book No.l, CD.No-
KRID752, registered with the Office of the
Sub Registrar, Krishnarajapura, Bangalore
South Taluk, Bangalore.
The agreement Holder namely Mr. D K
Nagaraj (Purchaser) has not acted upon the
terms of the Sale Agreement from the date of
Agreement till this date in spite of readiness
and willingness to perform on part of my
client, the purchaser did not come forward to
pay the balance sale consideration and get
the sale deed executed. Hence through this
public notice the purchaser namely Mr. D K
Nagaraj hereby informed/notified that my
client has revoked the sale agreement
entered in to with Mr. D K Nagaraj vide
agreement dated 14/06/2019 with
diate effectand I forth my clientis
atliberty to dispose the property as she likes.
SCHEDULE OF PROPERTY
All the piece and parcel of Site No.4, Khatha
No.206/1/19/14, situated at Devdasandra
Village, KR Puram Hobli, Bangalore East
Taluk, Bangalore Urban District, Bangalore,
measuring East to West (80+74)/2 feet and
North to South 42 feet, in all measuring 3234
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sq.ft., with one square building presently
falling under BBMP Ward No.53, Bangalore
bounded on the: East by: Government
Channel, West by : 20 feet Road, North by:
Government Channel, South by: House No.3
K. PRATHAPAN, Advocate
No. 163, Nagesh building, 1st Floor,
Sheshadripuram, Bangalore-560020
Mob:9845294992

North by : Road;
South by : Site No.363;
SURESH REDDY .K, Advocate
No.84/1, 2nd floor, D.V.G.Road,
Basavanagudi,
Bangalore — 560 004.
Mobile No.9481826640

IN THE COURT OF THE 3rd ADDL. SENIOR
CIVIL JUDGE AND J.M.F.C AT DEVNAHALLI
0S.No. 1145/2006

BETWEEN: Smt. Mamatha ...Plaintiff
AND: Smt. Sumithra and Others
...Defendants
NOTICES TO THE DEFENDANTS

Defendants: D11. G. Sathisha, S/o Gopalaiah,
aged about 38 years, D12. Smt. Impa
Sathisha, W/o G. Sathisha, aged about 34
years, Both are R/at: No.2, Sri. Sai Nilaya,

kanahalli Village, Yelahanka Hobli &

Dated: 20.02.2025 Place: Bangalore E-mail: kaypeead gmail.com

Taluk, Bangalore- 560064,

PUBLIC NOTICE

NOTICE is hereby given to the public at large that, our client is intending to purchase that
piece and parcel of agricultural land bearing Sy.No.57, measuring 4 A 34 G situated at
Nelaguli Village, Uttarahalli Hobli, Bengaluru South Taluk, Bengaluru district, bounded by :
East by: Land in Sy.No.145 West by: Road & Land in Sy.No.145, North by: Land in
Sy.No.56, South by: Land in Sy.No.58*

As per the records furnished to us, the property is jointly standing in the name of
Smt.Lakshmu W/o Narashimamurthy, Sri.Narasappa W/o late Siddappa, Smt.
Lakhminarasamm, Smt. Mangamma W/o late Rachaiah, and Smt. Sanjeevamma W/o late
Siddappa all are Residing at Nelaguli Village, Uttarahalli Hobli, Bengaluru South Taluk. The
said owners has offered to sell the above property to our client.

ALL PERSONS including individuals, Hindu undivided family, companies, financial
institution(s), non-banking financial institution(s), firms, association of persons, whether
incorporated or not, lenders and/or creditors having any , objection, demand, claim, right,
title and/or interest in respect of Land or any part or portion thereof, by way of sale,
exchange, mortgage, pledge, charge, gift, trust, succession, family arrangement/
settlement, bequest, possession, lease, tenancy, maintenance, easement, memorandum
of understanding, license, share, assignment, lien, attachment, development rights,
partnership, right of way, lispendens, decree or order of any judicial/quasi judicial authority,
reservation, contracts/ agreement, power of attorney, option, right of first refusal, pre-
emption or any liability or commitment or otherwise of any nature whatsoever are hereby
requested to inform the same in writing, supported with the original documents, to the
undersigned at the address mentioned below within a period of 10 (ten) days from the date
of the publication of this notice, failing which, the claim or right, if any, of such person or
persons shall be considered to have been waived and/or abandoned.

Dated this 20 th day of February, 2025.

Prashanth Aradhya H.C.

M/s Shekhar Law Associates., Advocate & Solicitors
#919, 5th Main, MC Layout, Vijaynagar, Bengaluru-560040

Whereas the Plaintiff above named has filed
suit against you for the relief of partition and
separate possession against you in respect
Khaneshumari No. 308 presently Katha No.
65/1-1468-1350-1 measuring East To west 55
feet, North to South 52 feet (Southern portion
East to West 55 feet X North to south 108 feet)
situated at: Dasara Beedi, Devanahalli Town
and bounded on:

SCHEDULE PROPERTY
ITEM No.2: All that piece and parcel of the
immovable property bearing Khanesh iand
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Khatha No. 3039/3039, presently Katha No.
1020/1-3039/3039, measuring East to West 90
feet, North to South 40 feet, situated at: 4th
Division, Devanahalli Town, Bangalore Rural
Dist, bounded on: East by: Site belongs to
Chandru, West by: 29 feet Road, North by:
Khuddus Pasha Property, South by: 25 feet
Road.
You are hereby notice to appear in this court in
person or by pleader duly instructed and able to
answer materials questions relating to the suit
or who shall be accompanied by some persons
able to answer all such questions on
21-03-2025 in the forenoon to answer the
claim before the Hon'ble 3rd Addl Senior Civil
Judge and JMFC at Devanahalli.
Take notice that in default at your appearance
on the date before Mentioned, the suit will be
heard and determined in your absence.
Given under my hand and the seal of the court
onthis 14-02-2025.
By order of the Court, Chief Ministerial Officer,
Senior Civil Judge & JMFC Court, Devanahalli
Sri. M. Nagaraju, Advocate
No.10, 2nd Floor, Krishna Avenue Building,
Avenue Road, Bangaluru- 560002
Mobile No. 7892916101
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